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0.A.1197/94 was dismissed by the order dated

2.6.1995. The applicant seeks review of that order.

M.A. for condonation of delay has also been filed.

2. We have perused the review application.

We are satisfied that it can be disposed of by

circulation and we proceed to do so.

3. In the view that we take of the matter, the

M.A. for condonation of delay is allowed.

4- We have seen the review application. The

grounds raised in the said application appear

to show that our decision is wrong and that we have

wrongly interpretted the provisions of the rules

as well as the decisions of the Supreme Court.

We are of the view that these could be grounds to

challenge our order in an appeal. The grounds raised

do not point out ^o any error apparent on the face

of the record^ and, therefore, the question of review

does not arise. The R.A. is dismissed.
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